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No. llll-(i Dated. Calcutla, thc l9'l March. 2024

ln cxcrcisc ofthc powcrs conferred by Clause (2) underArticle 227 ofthe Constitution oflndia and with approval

ol'the (jovernor of West Bengal. the High Coufi at Calcutta, hcreby makcs the lbllowing amcndment 10 thc Civil Ilulcs
and Orders of thc High Coufi. Calcutta, by way of introducing the lbllowing new Chaptcr under a ncu, Pafl. namcl;-.

CIIAP1-FR-50 of PART X, after CHAI']TER-49 of PAKII IX, laying down the Rulcs rclating 10 r: -Authclrlication and

Sccurcd Elcctronic 'l-ransmission of c-authenticated Judgemcnt/Decrec/Order/Dircctions, which shall lakc effcct lronr

the date of its publication in thc Official Gazette:

CIVIL RULES AND ORDERS

PARTX

Rulcs relating to c-Aulhenti(ation and Sccurcd 'l'ransmission of c-authcnticated
.Iudgment/Decree/Order/Directions

CI{APTER 50

Rule 991.: ln thcse rules unless the context olherwise rcquircs:

(a) E-authcntication of a judgmenl, decrce, order or direction:- Il-autlrcnlication of a judgmcnt. dccrcc.

ordcr or directior.r shall mean the process ol l-l-authenticalion of a judgment. dccrcc. ordcr or direclion
maintained/gcncratcd clcctronically rvilh thc usc o1'digital signature as dcllncd in Scclion 2(p) rcad ivith
Seclion 3 ofthe Inlormation Ibchnology Act, 2000 orwilh thc usc o1' similar technology sulTicisnl to attaclr

a unique idcnlification to thc document or record.

(b) Securcd transmission:- Secured electronic transrnission shall mcan thc transmissior of e- Authcrrlicated

judgment. decree, order or direction including record of procccdings to ary duty holdcr for inrimation and

compliancc lhrough a sccurcd ciectronic communication channcl spccifically provided,'develr.rped by thc

Nalional Inlbrmalics Ccntrc (NIC) or any olhcr aulhority as approvcd by thc IIigh (lourl a1 C,rlcutta.
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(c) l)ulr holdcr includes:-

(i) Person as delined in thc Gcncral Clauses AcL 1897:

(ii) Central or State Govemment or any local aulhority;

(iii) Authority created by or under any law;

(iv) Any other enlity who are legally bound to comply with and/or implement any judgment/dccree/order/

direction passed by a CoLrrt ol l,aw;

Ilulc 992. F)very judgment, dccrcc, ordcr or direction passcd in the course of a judicial proceeding shall bc

e-authcnljcatcd in thc manncr as prescribed by thc High Court at Calcutta.

Rulc 993. Sccurcd transmission of e-authcnlicated copy of every judgment, decree, order or direclion to any duty

holder shall be dcemcd to bc a valid communication to such duly holder lor the purpose of implementalion/compliancc

ol- such .iudgmcnt, dccrce. ordcr or direction in accordance with law.

Rulc 994. Il-authcnticated copy of every judgment, dccrce, order or direction shall be uploadcd in thc official

r.r'cbsitc crl'lhc Coufi conccnrcd withoul unnecessary delay and in no case. later than 48 hours oldelivery oljudgmcn

order or drawing up of dccrcc, as thc case may be.

Rule 995. Lr urgent cases, where the court concerned so directs, the e-authenticated copy ofjudgmcnt. dccroc.

ordcr or direction, as the case may be, shall be transmitted forrhwith bu1 not laler than 24 hours to duty holder conccrncd

for implcmentation/compliance in accordance with law.

By order of thc lJigh Courr.

sdi -
CHAIIA Ll CHAT'II-IRJLE (DAS)

Registrar Generul

I'ublishcd b) the lligh Cou11 al Calcutta, West Ilcngal and printed at Saraswat), Prcss Ltd. (Governmcnl of West llengal l.lnrerprisc)
Kolkata 700 056.
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PAKI'I Orders and Nolifications by thc Govcrnor of West Bengal, 1he Lligh Coufi, (iovcrnment Treasun. ctc

HIGH COURTAI CAI,CUT'L\
APPELLATE SIDI'

No. I 1 l2-(i. Datcd. (lalcuua. thc l9'1' March. 202.1.

In excrcise ofthe powers, conlcrrcd by Clausc (2) underArticle 227 olthe Constitution of lndia and with approval

ol'1hc Govcflror of West l3engal, the High Court at Calcutta, hereby makes the following amendmcnl to thc Criminal

Iiules and Orders ofthe High Coufi at Calcutta, by way ofintroducing the following new Chapter. namcly. CI IAPl'Eli
XXXIV. after CHAPTIIR XXXIII of PART I, laying down the Rules rclating to e-Authentication and Sccured lllcctronic
'l-ransmission ofc-authenticated Judge mcnt,/Decrce/Orde r/Direction. which shall takc effect from thc datc ol its publication

in the Official Gazette:

CRIMINAI, ItUI,ES AND OItI)I]RS

CHAPTER XXXIV

Rules relating to c-Authentication and Secured Transmission of c-authenticated

Judgment/Order/Direction

Rule 715. In these rules unlcss the contcxt otherwise requires:

(a) Ia-authentication of a iudgment, order or direction; l]-authentication of a.judgment. ordcr or dircction

shall mcan the process ofD-authenlication ofajudgment, order or direclion rnainraincd/gcnerated electronically

with thc usc ol'digital signature as defined in Scction 2(p) read with Section 3 of1hc lnlbnnation 'fechnology

Act, 2000 or with the use olsimilar technology sufficient to altach a unique identification to the document or

record.

(b) Secured transmission: Secured electronic transmission shall mean the transmission of e-Authenticatcd

.jndgmcnl. order or direction including record ofproceedings to any duty holder lor intimation and compliancc

through a secured clcctronic communication channcl spccifically plovided/dcvclopcd by thc Natiorral

lnformatics Ccntrc (NlC) or any olher authority as approved by the Iligh Court at Calcu11a.

llegistered No. WB/SC-247
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(c) Duly holdcr includcs:

(i) Person as defined in the General Clauses Act, 1897i

(ii) Central or S1a1e Government or any local authority,

(iii) Authority created by or under any larv,

(iv) Any other entity who are legally bound to cornply wilh and/or implement any j udgement/ordcr/dircction

passed by a Court of Law;

Rule 716. Dveryjudgement, order or direction passed in the course ofajudicial proceeding shall be c-authcnticatcd

in thc manner as prescrihed by the lligh Court at Calcu11a.

Itulc 717. Secured transmission of c-authcnticated copy of cvcry judgment, ordcr or dircction to any duty holder

shall bc dcemed to be a valid communication to such duly holder lor the purpose ol implementation/compliance ofsuch
judgment, ordcr or dircction in accordance with law.

Rule 718. U-authenticatcd copy of every judgmenl, order or direction shall be uploaded in thc official websile of
the Courl concerned without unneccssary delay and in no case, later than 48 hours of delivery ol j udgment/ord cr or

drawing up of decree, as the case may be.

Rule 719. In respect of all judgments/orders including bail orders directing releasc ofan individuai from custody

or in any other urgenl case where the Court so directs, e-aulhenticated copy for the judgmcnl, order or dircction shall

bc transmilted to the duty holder concerned forthwith but not later than 24 hours for implementation/compliancc

including release from custody in accordance with law.

Ily order ofthe tligh CoLrn,

sd/-
CllAIlAl.l CI lAf'l'trl{JIrll (l)AS)

Registrtr General

i'trblishod by the LIigh Court at Calcutta, Wcst Bengal and printcd at Saraswaty Press Ltd. (Govcrnmenr of Wesl Bengal Ilnterprisc).
Kolkata 700 056.



Registered No. WB/SC-217 No. WB(Part-l)/202,1/SAR-,108

Wl)t

ffiolhuts @ultttt
wlq.{qf

Extraordinary
Published byAuthority

SRAVANA 2] WEDNESDAY JULY 24.2024 IsAKA 1946

PART I Orders and Notifications by the Governor of West Bengal. the High Court, Govemment Treasury. etc.

HIGHCOURTATCALCUTTA
APPELLATE SIDE

Daled, Calcutta, the 19'1' March. 2024No. 1l ll-G

l'ublishcii bl thc Higtr Cou( at Calcutta- Wesl Bengal and printed at Saras\\ aty Press L
Kolkara 700 056.

td. (Covemment of Wesl Bengal Entcryrise)"

NOTIFICATION

ln exercise ofthe powers confered by Clause (2) underArticle 227 ofthe Constitution oflndia and with approval

of the Covernor of West Bengal, the High Court at Calcutta, in modification of the exisling provisions of Sub-Rnle (l )

of Rule-964 olthe Civil Rules and Orders ofthe High Coufi, Calcutta, hereby makes the following ameDdmellt thereto.

which shall take elTect fiom the date ol its publication in the Olficial Gazette:

Amendment.

R.964. (l) .,District Judges in West Bengal are empowered to give administrative sanction to proiects tbr the repair

and conslruction of Court or office buildings including the projects of repairing and construction ofjudicial quarters

upto Rs. 5,00,000/- (Rupees Five Lakhs only). Projects estimated to cost more than this sum must be submitted with

plans and estimates, for sanctiot1 to the State Govemment through the High Court'"

By order of the High Coun,

sd/-
CHAITALI CHAITERJEE (DAS)

Registrur General


